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BY ADVOCATE SHRI K.K.PATEL.

ORDER (ORAL)

JUSTICE S.K.DHAON:

A minor penalty was imposed upon the applicant
anon the charge that while performing the duties of/Assistant

Station Master,he left the station without handing over

charge to the next person who was to take • charge.

The legality of the penalty imposed upon lliu applicant

is being impugned in the present OA,

^ 16.12.1994, we passed the following order:

In spite of our asking the learned counsel
for the applicant to find out the relevant

ty. t' failed to do so. He states
applicantshall file his personal affidavit stating

therein categorically that in Railways there

MLter Whatsoever an Assistant StationMaster while leaving the station after perfor-
- tajce'chtge

List on 5.1.1995 as P.H.

® affidavit

On 5.1.1995, the matter came up before us.
We were informed that Shri B.K.Batra, learned counsel
for the applicant was not well. We, therefore, directed
the matter to be listed today. The list has been revised.
The case has been called. No one appears in support of
this application. In these circumstances, we take it
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that at the relevant time, there was a rule enjoining

an Assistant Station Master to hand over the charge to

other Assistant Station Master or some other officer

while leaving the duty. This application has, therefore,

^ no substance. It is dismissed but without any order as
to costs.
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